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6. That on the basis of the findings of the joint inspection report, a 
departmental action was initiated and a casc with Forest Offense No. 
0S 2024-25 was registered under Sections 4/10 of the Tree Protection Act. 
1976. Furthermore, compensation of Rs. 2.00,000/- was also recovered 
from the Respondent No. 6. Thereafter, further legal action was taken by 
the department under Scctions 3/28 of the Utar Pradesh Transit of Timber 
and Other Forest Produce Rules, 1978, resulting in an additional penalty of 
Rs. 50.000-. Tihe total compensatory amount of Rs. 2.50,000 was 
recovered through a Demand Draft No. 253435 dated 04.07.2024, issued 
hy Yes Bank. The amount recovered by the department was duly deposited 
into the govemmcnt treasury. 

7. Hence, the present atlidavit is being filed for the kind consideration and 
perusal of this Hon'ble Tribunal. 

8. I state that everything stated above has been statcd by me in my official 
capacitv on and derived from the official records and I state that nothing 
material has been concealed therefrom. 

VERIFICATION 

Verilied at 4umtanbudlhny this I thdlay of October, 2024, that the 
contents of the above afidavit from paragraphs l to 8 are believed to be 
true and correct to thc best of my knowlcdgc and belief. Nq part of it is 
false and nothing naterial has becn concealed thercfrom. 

jDistt/-. Nagar KeMadav Rgg. N. 123 
OF IND 

DEPONENT 

11 0CT 2024 

DEPONENT 

ATTESTED 
KP,YADAV 
NOTARY PUBLIKC 
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